CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BEMCH, MEW DELHI

’ CP NO. 170/2003 INM
OA NO. 1854,/2001

This the 29th day of May, 2003

HOM ' BLE SH. V.K. MAJOTRA, MEMBER (A}
HOM BLE SH. KULDIP SI{NGH, MEMBER (.))

Shyam Avtar Paliwal (PRT),
Present !y resident of C/o

Shl Suresh Sharma, Subzi Mandi,
Mathesar. District Gurgaon
(Haryanal. Through Sh. R.Parshad,
Adlbocats . '

By Advocate: Sh. Rajinder Parsad)
11 Versus

She. Harash Mahan Caire,

. A.S.

Coinmissicner, KRendriya Vidyalava
Sahgatfian, 18, Shahid Jit Singh Marg,
Instituticnal Area,

Nelw Dethi.

0}

Advocate: Sh. 5.Rajappa)

{

4

ORDER (ORALY

Bw Sh. V.K.Majotra, Member (A)

l.earnad counsel heard.

3& 2 . DA-1854/20017 was dismissed vide order dated 23.12.2002

Annexure A-1) withh the following observations/directions:-

“In  the above view of the matter, all the
three CAs fa:l, being devoid of any merit and

are accordingly dismissed. Respondents are,
howsver, advised to consider the case of
S.A.Pal iwal (in OA No.1854/2001) and

Y.P.Singh {(1n 0OA HNo.2018/2001) for being
posted somewhere not far from Delhi so that
their reqguirement of treatment 1n Al IMS is
taken care of. To facilitate ihe above, the
appiicants are directed to file =a fresh
representalion 1o lhe respondents within 13
days firom tihhe date of receipt of a copy of
this otvder with supporiing evidence of their
medical record and the respondents shall take
a decision thereon favourably within a mortl:
from such receipts. Mo costs.’”

b
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3 Counsel of the respondents stated that al though
respondents have not besn able to ftile the compliance
aifidavit in wview of the hesavy work retatea to the last

academic session he states at Bar th

being accommedated within a week at the
Gugl ior/Mathura/Rishikeshi which is in
of [this Court. l.earned counsel of the

Ralinder Parsad is quite satisfisd at

the respendents.

4. The gricvance of the applicants

This CF s, therefore, disposed

regpondents are discharged.
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( KULDIP SINGH ) (V.
Member .0)
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at applicants are

Rendriyva Vidyalayas at

terms ot 1the directicns

.

0A
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applicant 1h the

the preposed action of

does not survive now .

and notices to the

L. MAJOTRA !
(A)



